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Hen,Mr,S .K.K. Nagvi, J.M,

Shri Anant Vijay fer the applicant.
Shri Prashant Mathur fer the respendents,

Heard en M.A.Ne,6307/00 which has been meved by the
—applicant alengwith affidavit te cendene the delay
im filing this O.,A. It is appl;c«nt’s ewn case that
he was last engaged by the respendents en 13.3,1995

and never thereafter whereas this O.A, hes been filed

after lapse of mere than 5 years, The reasens fer
the delay has besn shewn that he persistently made
reguest te the respendents and get false assurance
but, believing the same te be truc,'he remained
expecting seme relief frem the side ef the respen-
dents and, therefere, did net appreech the Tribunsl,
It is alse admitted case ef the applicent that his :
name has net even been included %%zﬁhsual Lebeur »
Register, *»
Fer the abeve, I find that the O.A. =
cannet be entertained being gressly barred by peried
ef limitetien., Hewever, it shall be epen fer the
applicant te appreach the respendents establishment
te get his name includ=d in e«slive Casual lLabeur
Register «nd the respendents shall entertain his
prayer, subject te his entitlement fer the same,
The O.A, is dispesed ef accerdkingly in limine,
Ne erder «s te Ccests,
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